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This is an application under Sectionm 19 of

§_
.j s the Administrative Tribunals Act XIII of 1985.

E
g 2. According to the applicant he was born onm
14.7.1934, C.lccordan to the school certificate H.‘LS date
- =] O0f birth was written in the service record as 15.2.1932%

%5 X it was subsequently changed to 15.2.1929 without éffﬂrd--

1Ag any opportunity to the applicant and without hearing
hi
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Bis The applicant worked as Boy servant in the

Army from 16.4.1946 to 16.3.1947 and at that time he
was a Boy aged about 12 years., He was appointed as
Armourer Grade II in the Air Force, Chakeri om 6.8.1951.

His comtention is that he was born on 14.7.1934.

4, According to Annexure 'A-5' dated 28.1.1984

the following order was passed by the Commanding Cﬁfienrgéf

"Date of birth shown dgéinst the pame e
the undermentioned indi vidual as ammmd&é
t0 read as under :-
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clearly im violation of Eh§  :’”

justice and fair play. ; :;;ﬁffihffm

5 In view of above the &rﬁﬁw'ﬁﬁéigg

(Amnexure 'A-5' to the application) correcting thi
date of birth from 15.2.1932 to 15.2.192% 1s hifﬁﬁiﬁmﬁ

quashed. The authorities will hear the applicanmt,

can lead evidence im support of his claim, and pass

a reasoned order. The parties are left to bear thcir'-'ﬁﬁ'

own costs.
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Vice-Chairman.

Dated: FEbruary_ﬂﬁS §,1988.
PG.




